
REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBWAL 
BPNGAL0RE BENCH 

6 6066. 

Commercial Complex(BDA), 
Indiranagar, 
B.Angaloro— 560 038 

Dateth 

APPLICATION NG 4187 (F) 

hi.P.No. - 

APPLICANT 	 Vs RESPONDENTS 

Shri Anwar Basha The Divisional Manager, South Central Rly, 

Hubli &2 Ore 
To 

 Shri A.). Fernandish 
 Shri Anwar Beaha Ticket Collector 

Ticket Collector South Central Railway 
South Central Railway Hospet Division 
Gadag Hospet 
Dharwad District Be,llary District 

 Shri A.S. Mansthkai 5. Shri K.V. Lakahmanachar 
Advocate Advocate 

• No. 1, Parakalarflutt Building No. 4, 5th Block 
Tank Bund Road Briand Square Police Quarters 
Bangalore - 560 009 Mysore Road 

Bangalore - 560 002 
 The Divisional Manager - 

South Central Railway 
Divisional Of'fice 
Hubli 
Diet. 	Dharwad 

 The Divisional Personnel Ofricer 
South Central Railways 
Hubli Division 
Hubli 
Diet. Dharwad 

Subject: SENDING COPIES_OF ORDER PASSED BY THE BENft 

Please find enclosed horouiith the couy of ORDER! 	/ 

passed by this Tribunal in the abáve said application 

11-12-87 
on 

fOEPL~Y(REGISTRAR  

End: as above. 
	 (JuDICIAL) 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

B/NGALORE BENCH: BANGALORE 

Dated the 11th day of December, 1987 

Pres ent 

THE HN'ELE SHHI L.H.A. REGO 	 MEMBER(A) 

THE HONtBLE SHRI CH.RA4AKRISHNA RAO 	MEr1BER(J) 

APPLICATIcNNO.2_OF 1987  (F) 
0/w 

APPLICATIcNNO.24_OFi987F 

Anwar Basha S/o Eabajan, 
Major, Ticket Collector, 
South Central Railway, 
Gadag, Dharwad Dist. 
(Karnataka State) 	 .. 	Applicant. 

(By Shri A.S.ensinkai, Advocate for applicant) 

-vs . - 

The Divisional Manager, 
South Central Railway, 
Divisional Office, Hubli, 
Djst .Dharwad. 

The Divisional Personnel- 
Officer, South Central Railways, 
Hubli Djvjsjon, Hubli, 
Dherwad Dist. 

f.J.Fernandish, 
Ticket Collector, 

m 	 Soth Central Railway, 
Hospet Division, Hospet, 

f 	 Bellary Dist. 	 .. 	Respondents. 

(By Shri K.V.Lakshmanachar, Advocate for respondents) 

The 
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The applicatiors coming on for hearing this 

day, HQ'i'BLE SHRI L.H.A.REGO, MEMBER(A), made the 

following: 

ORDER 

In these two applications viz., Applications 

2 and 24 of 1987 (abbreviated as A-2 and A-24 respec-

tively, for ease of reference) filed under Section 19 

of the i-dministrative Tribunals Act, 1985, which are 

inter-connected and therefore, we propose to dispose 

them of by a common order, the applicant prays that the 

impugned orders dated 30-9-1986 and 29-12--169(Annexure-

'B' in A-2 and A-24 resectively) passed by Respondent(R) 

2, reverting him to his substantive post/parent post 

in Class IV, be set aside. 

The following is the background to this case. 

The applicant entered service in Commercial Department 

of the South Central ailway (SC1y.for short) at Hubli 

as a Luggage Porter on 30-8-1974 on a monthly pay of 

Rs.196/- in Class IIIin the pay scale of rs.196-232(RS).' 

He was promoted as a +icket Collector ('TC' for short) 

purely on an ad hoc bsiswith effect from 11-12-1981 

(Annexure-A,in both applications) on condition, that 

this promotion would not confer on him, any claim for 

/ 	 seniority, confirnation and continuance in this grade. 

In the promotonal cadre of TCs, one third 

(33 1/3%) of the poss are filled in, by inviting 

volunteers from Group 'D' staff, of the Commercial 

Department 



Department of the SCR1y. The applicant, along with 

others accordingly offered himself for the post of 

TC, to qualify for which, he appeared both for the 

written test as well as the viv.A voce . However, he 

could not be ernpanelled for selection to the post of 

TC,as he was not sufficiently senior. 

The applicant was promoted in the meanwhile on 

an ad hoc basis, as an interim arrangement, against the 

quota earmarked for the direct recruits. He was conti-

nued in this capacity till October 1986. The applicant 

is said to have appeared in 1982-83 and again in 1985-86 

for regular selection to the orade of TC but without 

success. 

A panel of 18 Class IV candidates held eligible 

for reaular promotion to Class 111 was published on 

23-9-1986.by .-2, after completing the due process of 

selection. Consequently, the applicant, who was 

appointed as TC in Class III, purely on an ad hoc basis 

had to be reverted to make room for the candidates 

regularly promoted as above. As a result, the applicant 

was first reverted by fl2 from the post of TC in Class III 

to his substantive post in Class IV on 29-9-1986(Annexure-B 

in A2). This order of reversion was served on him on 

1-11-1986 and was given effect to from the same date. 
' P  

' 	..• 	 6. 	However, the applicant was again promoted by R2 
Ur 
: 	 among others, as TC in Class III in the pay scale of 

"  Rs. 



Rs.260-400(RS), on 22-10--1986,purely on an ad hoc 

basis, as a stop—gap arrangement,till the regular 

candidates joined. He was again reverted by .R-2, on 

29-12-1986 (Annexure—B in A-24)4 to accommodate the 

candidates regularly selected, after empanelment and 

undergoing the prescribed training course. The above 

order of reversion was served on the applicant on 15-1-1987 

and took effect from that date. 

The applicant has approached this Tribunal 

through two separate applications, as a sequel to the 

above impugned orders of reversiori,alleging that while 

R3 who is junior to him, has been regularly appointed 

as IC on promotion and continued in that post, he has 

been reverted. RI and 2 have filed their replies thereto, 

which are substantially similar. R-3 too has filed a 

reply. 

Shri A.S.Mensinkai, learned Counsel for the 

applicant in both these applications contends, that 

the applicant has been reverted from the post of TC, 

without assigning any reason, after having served for 

as long as 4 years and nine months in that post, while 

R3 who entered service on 1-3-1975 and is therefore 

junior to him and besides, is not qualified (being in 

the Operation and not in the Commercial Department,as 

required) has been in flagrant discrimination, continued 

in that post; that 1-3 nowhere appears in the pertinent 

seniority 



Seniority List of Class III employees in the 

Commercial Department of the SCR1y, thus, his 

seniority is indeterminate and therefore, he 

cannot be deemed as senior to the applicant; that 

the applicant was directed by R2 on 7-4-19811,to 

attend the Promotional Course for TOs for a period of 

45 days from 4-5--19811 	that taking all these 

facts into account, his client should not have been 

reverted from the post of TC, in preference to R.-3, 

9. 	Shri K.V.Laxrnanachar, learned Counsel for H-I 

and R-2, denies that 3-3 is junior to the applicant 

as claimed by Shri Mensinkai, as he had entered service 

in the SCR1y on 1-3-1973 (and not on 1-3-1975 as mis-

stated by Shri Mensinkai) whereas,the applicant entered 

service on 30-8-1974. He further clarified,that R-3 

was selected for the post of TC in Class IIIin the 

pay scale of Rs.260-400(HS),by virtue of his seniority 

in Class 1V as compared to the applicant and was 

promoted to that post4 on a regular basis. He contends, 

that R-3 was serving in the Commercial Department of the 

SC Rly, at the time he was selected and promoted as TC 

in Class Ill and was thus qualified for this post. He 

states,that the applicant could not be appointed as a 

regular TC in like manner as R3 as he was not adequa-

tely senior for empanelment. 

0 	10. 	As regards the contention of Shri Mensinkai 
( 	 0 0 0• 	 - 

that r-3 did not appear in the pertinent Seniority List, 
0 0  

and therefore his seniority was not determinete, Shri 

Laxmanachar concedes,thatomission of R3 from the Senict 

List 
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List 
an inadvertent error and on enquiry by us 

clarified,that the Seniority List was still 

provisional. 

11. 	We have carefully examined the rival conten- 

tioris and the material placed before us. Though 

Prima jçi2,R3 appears to be senior to the applicant 

by virtue of his earlier date of entry in service, 

namely 1-3-1973 in the S.C.Rly. as compared to 

30-8-1974 of the applicant, presiing that he entered 

service in an identical cadre,as that of the applicant 

in the Commercial Department, the question of seniority 

needs to be determined and settled, thugh the well-

established and recognised procedure of first circulating 

a provisional Seniority List to all concerned and 

finalising the same after affording reasonable oppor-

tunity to themto represent their grievance if any,thereon. 

This does not appear to have been done in the instant 

case. Shri Laxrnanachar produced before us a copy of the 

Provisional Seniority List of Class III staff, in the 

pay scale of R.196-232(RS),1n the Commercial Department 

of the S.C.Rly. drawn up as Upto 1979. 	He admits 

that the name of R-3 did not appear therein, but could 

not explain this omission, as also could not clarify,as 

to whether R3 entered service in the S.C.Rly in the same 

cadre,as the applicant in the Commercial Department. 

12. Where 
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Where a person is appointed to a higher post 

in an officiating capacity, he does not acquire any 

legal right r(1966) sc (CA 1420/1966) STATE OF MYSOBE 

Vs. NARAYANAPPA7 to hold that post,for any period 

whatsoever and accordingly,there is no reduction in 

rank,within the meaning of Article 311(2),if he is 

merely reverted to his substantive post (1958 SC 36 - 

PARSHOTTAM DINGRA v. UNICN OF INDIA). In this case, howeve] 

though the applicant was reverted from an ad hoc. promo- 

tion to the post of TC, his Counsel contends, that R.-3 

who was junior to his client and who was not qualified 

for promotion as TC  (as he was working in the Operation 

and not in the Commercial Department as was the require- 

ment) could not have been regularly promoted as TC and 

continued in that post,while his client was reverted to 

his substantive post. 

In the Provisional Seniority List of Class IV 

employees in the Commercial Department of the SC Rly, 

drawn up as A upto 	1979, a copy 'of which is produced 

by Shri Laxmanachar, we notice,that the name of R-3 

is conspicuously missing therein. 	It therefore raises 

a doubt,as to whether R-3 entered service in the 

Commercial Department of SC Rly. in the same post as the 

applicant and if not, on what basis,he was deemed senior 

to the applicant and considered eligible for regular 

appointment to the post of TC,If service in the Commercial 
' 

Department is regarded as an essential pre-requisite. 

, f 	 I, 

lAIn 
I 

zI BC'T 
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In our view the first pre-requisite to help 

resolve this tangle, is to determine finliy and at 

the earliest, the relative seniority of R-3 vis-a-vis 

the applicant,in the Seniority List of Class Ill staff, 

in the pay scale of Rs.196-232(RS) in the Commercial 

Department of the SC Rly, which was the feeder cadre 

for the promotional post of TC. That done,other - 

criteria such as: successful completion of the tests, 

training course etc., prescribed for the post of TC, 

would need to be examined, for the purpose of empanel-

ment and subsequent promotion to the post of TC. From 

the pleadings of 7r-1 and R-2, we notice, that the only 

impediment to the applicant not having been considered 

for empanelment and promotion to the post of TO, is 

that he was not sufficiently senior in the feeder cadre 

of Class III, in the pay scale of Rs.196-232(fS) in 

the Commercial Department of the SC Rly. 	The question 

of seniority of the applicant vis-a-vis R-3, is inexpli-

cit, for the reasons aforementioned. 

In the light of the foregoing, we make the 

following order: 

(i) We direct f-I and R-2, to determine the 

seniority of the applicant at the rele-

vant time, vis-a-vis R-3 in the Class III 

cadre, in the pay scale of -s.I96-232(RS) 

in the Commercial Department of .the SC Rly. 

'( 	 II 	 by finalising the Seniority List in that 

cadre at the earliest, as prescribed by 

the relevant rules and procedure. 

4 	(ii) 
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Having so determined the relative 

seniority of R3, vis-a-vis the 
applicant, their eligibility for 

empanelment in the cadre of TC in 

Class III, in the pay scale of 

Rs.260-400(RS) on a regular basis, 

with reference to the date from 

which R3 was regularly promoted in 

that cadre, be decided, according 

to the rules prevalent. 

If, as a result, the applicant is 

deemed to be senior to R3, his empanel-

ment and subsequent promotion to the 

cadre of IC, on a regular basis, be 

regulated in the manner, as was done 

in the case of R3 (whom he would sub-

stitute) and the impugned orders dated 

30-9-1986 and 29-12-1986 (Annexure-B 

in A-2 and A-24 respectively) will stand 

quashed to that extent, in so far as 

they relate to the applicant and 3-3. 

(iv) In consequence,the pay of the applicant 

would be notionally fixed to date, in 
the post of TC in Class III, granting 

him the increments due. This however, 
would not entitle the applicant to 
arrears of pay in the said post, for 

the period during which,he did not 

actually perform duty and shoulder higher 

responsibility in this post. 

(v) 
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' 	4 	 I  

(v) The promotion of R3 as TC in Class-Ill, 

in that event, for the period during 

which,the applicant should have been 

promoted as TC in his place, should be 

treated as 	and fortuitous. 

This order be complied with, within a 

period of 3 months from the date of 

receipt. 

The applicaticn is disposed of in these 

terms. No order as to costs. 

ScL 
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(Ch.RIAKRIsHNARAo) 	 (L.H.A. Rb) 
MEMBER (J). 	 MEMBER(A) 
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REGISTERED 	 LJ) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGL0RE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated : 11 APR1988 
IA I IN 	APPLICATION NOS 	 2 a 24 	 I 87(F) 

W.P. NO.  

pplicant 	 Repondent 

Shri Anwar Baeha 	 The Divisional Manager, South Central Rly, 
To 	 Hubli & 2 Ore 

Shri Anwar Bashe 	 4. The Divisional Personnel Officer 
Ticket Collector 	 South Central Railway 
South Central Railway 	 Hubli Division 
Cadag 	 Hubli 

Dharwad District 	 Diet. Oharwad 

Shri A.S. Mensjnkai 	 5, Shri A.3. fernandieh 
Advocate 	 Ticket Collector 
No, 1 9  Parakalasutt Building 	 South Central Railway 
Tank Bund Road 	 Hospet Division 
Bangalore - 560 009 	 Hoapet 

Bellary District 
The Divisional Manager 
South Central Railway 	 6. Shri K.V. Lakeheanachar 
Divisional Office 	 Advocate 
Hubli 	 No. 49  5th Block 
Diat. Dharwad 	 Briand Square Police Quarters 

l9ysore Road 
Bangalore - 560 002 

/ 

Subject :SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application on 	488 

&P-INTY REGRAR 
(JuDIcIAL) 

End :. As above 
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Iii the Central .Admiriitrative 
Tribunal Ban gal ore 

Ban gai ore 
(9 

Apolicant 

Shri Pjtwar Basha 

Advocate for Applicant 

A.S. Mansinkai 

ORDER SHEET 

Application No.....2........  ...... ........ .. of 1987(r) 
Respondent 

V/e . 	 The Divisional Manager, South 
- 	 . . ,..,. . Central Railway, Hubli & 2 Ore 

Advocate for Respondent 

K.V. Lakaheanachar 

Date 	 Office Notes 
	

Orders of Tribunal 

A.Nos. 2 & 24 OF 1987 

(KSP)VC/(PS)M(A) 

APRIL 6,1988; 

ORDER ON I.A.NO.I - FOR EXTENSION 
- OFTIME 

In 	this 	application, 	the 	respon- 

( dents 	have 	sought 	for 	extension 	of 
time 	by 	another 	three 	months' either 

for 	obtaining 	an 	order 	of 	stay 	from 

the 	Supreme 	Court 	of 	India 	or 	for 

implementing 	the 	order 	made 	by 	this 

Tribunal 	on 	11-12-1987. 	I.A.No.I 

I 	' 
is opposed by the applicant. 

We 	are 	satisfied 	that 	the 	facts 

b 	the 	P 

I.A.No.I 	justify 	us 	to 	extend 	the 

time 	sought 	for 	by 	the 	respondents. 

We, 	therefore, 	allow 	I.A.NoI 	and 

TRUE ccPY. 
extend the time by another three months 

either 	for 	obtaining an order bf 	stay 

from 	the 	Supreme 	Court 	or 	for 	imple- 

mentng the order of the Supreme Court. 

VICeHi1A. 	 MEMBER(A) 

E. UT~, 
	

S 

FITRAL ADMISTAATIVE TRIL)NAL 

8ANGALOP 

33,13 



LA. ..ir 
In 

9&. 

Betwecri: 
The Pivisiohal Lailway ?4anager 
South Central Ri]ay 
HtJDL1 	 ApplicaIt 

I 

Acid 

war Basha 
\ /30 of bajan 

/SOUth Central Railway 
Gacg 	 Respondent 

IER SE.CTI2jLpF TuE CODE oCi'JIL 

The APP11Car1t most respectZully prays th3t±'er 
the reasotis stQte In the accompanying aiidavit, this 
lion'ble Tribunal, may be,  pleased to grant further 
extension of time by three months for. implementing the 
ordcr passed by this Hon'ble Tribunal, on 11-121937, in 

the interest of justice. 

?LcE: 	BANGALOfE 

D1ed: 	J c- 

ADVOCATAi FOR APP tAWT. 

- 



BLFOiEjFE 

Pos. 2 & 24 of 1957 

Between: 

The Div is tonal Railay manager 
South Central RaUwy 
Hubli 	 ... 	Appi iCeflt 

And 

Anuar i3asha 	 ... 	Opponent 

X, V. Ra3agpal  son of P.S.Vcnkatcrona-iyer, 
working as A.dditonal Divisional Railway Ptanaer, South 
Central Railway, Hubli, do hereby solemnly affirm and, 
state on oath as foflows: 

I am the first Respondent in the Original 
application and the Applicant in the present Application. 

The above cr1 inal applications were dispoed 
of by this Uon'ble Tribunal on 11-12197 bya common order, 
granting several reliefs and is8uing several directions 
to the Respondent Nos.,i & 2 to in lement  the same tiithin 
a period of 3months from the date of recei'.lt of the order. 
I submit that the order of this Hon!ble Tribunal was 
received in my off toe on 2812-1967. Thereafter, the matter 
was referred tote Headquarters Office for taking suitable 
action in the matter. 

This kri'ble Tribunal was pleased to extend the 
time for inlementing the order on 6497 by three months 
from that date. 

4* 	Due to administrative reasons, and wt of time, 
we have not been able to irüplement theorcier in the stipula 
ted time. - We require another 3 months time t irplement 
the order. Therefore, I -have made this Application on 
behalf of Respondent Nrs.1 & 2 in the original Appl$.ca 
t ion. 

No.o± corrections: 
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5. 	1 submit that the delay for not corplying 
with the directions Imp.0 issued by this Hon 'ble 
Tribuni in theabo.e said case is unintentiaticl, 
bonafie and fô± the reasons stated above, 

WiERJ7ORE I respectfully pray that this 
Hon'ble Tribunal, may be pleased to grt furth:r 
extension of time by 3 months for colying the 
dirctins-of this Hon'ble Tribunal, in the intorest 
of justice.' 

Identified by me: 

.D EPONENT 

Advocate 	 to befo:e I3' 

Placer HUBLI 

No.of corrections: 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBWAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 
* 21 

IA II IN APPLICATION NOS. 	- 2 & 24 	 /87(F) 

W. P. NO.  

AppliOants) 	 Respondent(s) 

Shri Anwar Basha 	 V/s 	The Divisional Manager, South Central Railway, 
To 	 Hubli & 2 Ors 

The Divisional Personnel Officer 
South Central Railway 
Hubli Division 
Hubli (Oharwad District) 

Shri X.J. Fernándish 
Ticket Collector 
South Central Railway 
Hoepect Division 
Hoapet 
liary District 

6, Shri K.V. Lakshmanachar 
Railway Advocate 
No. 4, 5th 8lock 
Briand Square Police Quarters 
Mysore Road 
Bangalore - 560 002 

1, Shri Anwar Basha 
Ticket Collector 
South Central Railway 
Gadag 
Dhaxwad District 

Shri A.S. Mer,sinkaj 
Advocate 
No. 1, Parakalamutt Building 
Tank Bund Road 
Bangalore - 560 009 

The Divisional Manager 
South Central Railway 
Divisional Office 
Hublj 
Dharwad District 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy.  of ORDER/$/Mx$ 

passed by this Tribunal in the above said 'application(s) on 	20-7-88 

PUTY REGISTRAR zZI - 
End 	As above 
	 (JUDICIAL) 	

N) 
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TRUE COPY 

In The Central Administrative  
.Tz,ibuial Ban galøre. Bench, 

Baiigalare 

ORDER SHEET 

Application No.5 	
24 	

of 1987(r) 

Applicant 

Anwar Basha 

Advocate for Applicant 

A.S. Mansinkai 

Respondent 

V/s 	The Divisional Manager, South Central Rly 
Hubli & another 

Advocate for Respondent 

K. V. Lakshmana char 

Date 

20,7,1988 I 
Office Notes 	 J 	Orders of Tribunal 

KS/LHARr'1 

Prders on IA No.2 - Application for 

extension of time 

In this IA filed on 5.7.1988 the 

Respondents have sought for extension 

of time to comply with the various 

directions issued by this Tribunal on 

11.12.1987. In the additional affidavit 

filed to day one Shri V. Rajagopal, who 

is working as Additional Divisional Railway 

Manager, has explained as to why further 

extension of time is required. We have 

perused the application and the additional 

affidavit. We are satisfied that the facts 

and circumstances stated in IA No.2 justify 

- 	 lus to extend the time for implementing the 

order of this Tribunal dated 30.9.1988. 

We, therefore, allow IA NO.2 in part and 

extend time till 30.9.1988 for implementing 

the order of this Tribunal. 

- IJ 	 (Jr),y J 
CENTa;L. /;DMi\JIST2AIIVE TflIPLJN4)  

L3ANGALOn 	

I 	
,/'Vc 	 M(A) 



From: 

/ 

4172-7 
t.No. 	 s_ 

SUPPEME 0DIM OF INDIA 
NEW T.4H 

Dated_17thJanuavy,1939.  

The Asistant Registrars. 
Sl;preM6 Court of India 
New Delhi 

2 • Ph Divisional Manager, To 	- 	 South Central Railway 
Divisional Office Hubli, 

,.-- 	Central Adinistratjve 	 arwa 
Tribunal at Bangalore. 

3. The Divisionalersonnal Manager, 
South Central Railways, Hubli Division, 
Hubli,Dharwad District. 
SICIAL hEAVE PETITION NMS, 11670-71/1988 
(Tribunal': Aln. Nos, 2187(F) CIW.24137(F) 
A.J.Perananois 	 ..• .Petitioner 

Vs. 
The Divisional Eanager South 
Central PLilway & Ors. 

Sir, 
In Continuttion of this Registry's letter of even 

22nd November., 1988 
niber dated 	 , I n directed 

to forward herewith for your information and necessarY 

action acetified cofly of the 	02.der 

of thiG Cçurt-  dated the16th January91989 	 in the 

matter 	 above-ment].Ofld. 

ASSISTAWr REGISTRAR 

; 

k- 	
2j- 

M. 

ns/13. 12.88/ivk 
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Item No. 5 	 Court No. 	 bectiO 

SUPREME COUR, 
IC0RD OF PROCE 

Petition(s) For Special leave To Appeal (Civil/Ck,...._, .LT 	I 1 67071 of 19 

(From the judgment and order dated 	 of the High Court of 

In 	 . 	 ) 

A. .J. Fe:nnJie 
	

PETITIONER (S) 

79  

' XIX 

IVA 

88(AN) 

VERSUS 

Th.iJjvn. 1CflEC, 	uuth ntral ..RESPONDENT(S) 

.& Or. (ith appin for stay) 
Jate : 1 6 • 1 • 6 9 	This/These petition (Si'  was/were called on for hearing today 

CORAM; 

Honble Mr. JusticeN 	Dutt• • .ctified to ? tT CO 

HonbleMu- Justice 	T•K,Thomrnen 	 A 

Honble.Mr. Justice  

For the Petitioners : 	 • 	 Assiant  

4V. 	 J..198O1 

se-e Coutoi_1ndi. 

For the Respondents: 	v • 	• i n h, ti 	. 	1 	VS. 

UPON hearing counsel the Court made the following 
ORDER 

C 0unr—ffi 	'ut 	shti1 bL fi1 	within th±ee weeks 

from n:H" 	tn 	r='joiner,if 	ny, be f11d within 

thres ks thertitL.r 	he sr be 	plECe fr hcerinq 

aft:r ejx 	tjke hence. 

(Vjjay Knu ) 
C.ourt Mstrr 

A 



CENTRAL ADMINISrF\'i1.E TRIBUIWiL 
BANG;LQE BElCH 

1. The 	/TA/CCP No. of the Case appealed: 

Name Of Partj: 	 ' 

A.Nc.2/7(F) and 24/8(F) 
2. 

Applicaflt(.$)/etjtjofler(s) 	: Anwar Basha 
RQspondent(s) 

Ojijajonul Manar,SC Rly, Hubli 
3. Natur 	of case in brief 	 : 

anr 

Reversion to iwer grade and 
promoting a junior to higher 
pest—prernetional order of 
junior challenged. 

4. Name of the Bench which 	 . 
passed the impugr1edorde5 

: Bangalore Bench 
5. Whether the case was..:— 	.' .. 

(a). 	Allowed or disallowed 	: $llewed with diecticns 
• (b) 	Date of Order 

: 

(c) 	Bench comprIsing of 	 : 
11.12,87 
uon.sh.Ch.pamakrishna Rac rn() 
Hon$h,LHA.Regc M() 

6, SLP/Cjvjl Appeal No : SLPNO 11570-71'/88 granted • 
17*7,890  ClIP Nee 25197-98/88th 

7 1ies name before the CA Nàs 2962-63/89 
Hon'ble Supreme Court:— 	 . 

Applicant(s)! 
., 	 : 

. 

Petitioner(s) 	 . . 
A.:Jjernandis (R-3 in CA) 

. 

Repondents 	 : Tbe Dvl,Mamagar t  SCRIy,Hubli 	ors 

Date of Intejm Order 	 . 17.7.89 

Nature of Order in brief 	: StRtusqUo obtaining between the (may contain the order 
if not too, long) 

parties as on 17,7.89 is to 
. continue until final disposal 

by the Supreme Court 
(Copy of SCs order enclosed) 

Whether operation of the . 

order of the Tribunal 
stayed/restricted Or Status quo t.o be mantar 
modified. as dired by the Supreme 

CpvYvaMifl 

Yyic.MQ-4-).  

L 



CENFPAL ADMINISMUlkE TRIBUtL 
BA!13 LQC BE1tH \ 

 The Q/TA/Ccp No, of the Case appealed: a...2/87(r) and 24/87(F) 
 Name of Parties: 

(a) oner(s): Anwa?Baóha 
(b) 	Respondent(s) . 	

: 
/ ,Hubl Divielonal Manier,SC Rlyant 

 Nature of case in brief. 	 : 

. 

ftiversn to lower grade end 
* prem.ting a ,juni.r to higher 

peat-premetional order of 	. 
,junicr challenged. 

 'Name; of the Bench which 
pa ssed the impugned 'orders Ban.re Bench 

§. Whether the case was:.- 

Allowed or disallowed 	: Allowed with dirscti.r 
• Date of Order 

: 

Bench comprIsing of 	 : 

11.12,87 

Hen,h,h.Ramakri8hn 	Rae M(3) 

Hon.Sh.UIA.Reg. I(A) 

6. SLP/Civil Appeal No SLPNC 11670-71/99 granted,.n 
17.7.899  CMP PJee 25197-98/88iñ 

7.. aies name before the CANOB 2962..63/89 
I-Ion'ble Supróme Court:- 

Applicant(s)/ 
Petitioner(s) 

-. 

A.,F.rnandis (R-3 in o*) 
. 

Respondents 	 : The Dvl,Mainagir, SCRly 0Hubli10 
• 

Date of Interim Order 	: 17.7.89 

(ci) 	Nature of Order in brief 	: 
(may 	the 

Status .que abtaining between t 
contain 	order parties as on 17.7.89 is to 

• if not too. long) continue until final di8p,sal 
• by the Supreme Court 

(Copy of SCs order enciseed) 

(e) 	Whether operation of the . 

order of the Tribunal 	: 
stayed/restricted ox Status quo to be ointsinsd ,. 

modified, as dired by the Supreme C.urt, 
) 

• 
Oøa 



CCNTRAL ADMINISTRATIVE TRIBUNAL 
ANCAL0Rt BENCH 

Commerciai CrnplaxL1 
Indiranagar, 	. 
Eanga1or...550 039. 

Dated, the2 
4.

KUV 1989 

File of A.No. 

To 

The Registrar, 
Central Administrative Tribunal, 
Principal Bench, 
Faridkot House, 
Copernicus f"larg, 
NEW DELHI-. 110001, 

2. 	The Registrar, 
Central Administrative Tribunal, 
Calcutta Bench, 
CGO Complex, 234/4—RJC Bose Road, 
CALCUTTA...700020 

3, 	The Registrar, 
Central Administrative Tribunal, 
Bombay Bench, 
CG0 Complex,(CBD), I Floor, 
Near Kankon Shevan, 
NEW BQIlBAy_400614 

	

4. 	The Registrar, 
Central Administrative Tribunal, 
Allahabad Bench, 
23—R,Thorn Hill Road, 
A LL AH A B ADi 

	

5, 	The. Registrar, 
Central Administrative Tribunal, 
Chandigarh Bench, 
SCO No.102_103, Sector..34 A. 
CHANDIGARH. 

5, 	The Registrar, 
Central, Administrative Tribunal,, 
Guwahati Bench, 
Rajgarh Road, 
9Pf.Shillong Road, 
6UWAHATI_781 005. 

7. 	The Registrar, 
Central Administrative Tribunal, 
Patna Bench, 
88—A, Shri Krishna Hager, 
PATNA-800001 

S. 	The Registrar, 

Central Administrative Iribünal, 
Err,akulam Bench, 
Kandomkulathy Iowers 
5th Floor, tl.G.Road, 
Ernakulam, COCHIN_.592001, 



. 

9 The eôtrar 
Central MdninisLatiue 1rihunal 
Jaboipur 
Caravo Complex, 	- 
15 	Cj.vji Lje 

Jabalpur 

 

kNP),- 

10, TL fie R,6gis-;Lra 
Central Mdrninistrativo Tribunal, 
1iadr. Bench, 
5th Floor CJK hampath Buildings, 
DPI Compound, Colleqe Road, 
IIAL)RAS-..6 00005. 

11. The sqistrar, 
Central Administrative Tribunal, 
Jodhpur 9ench 
C/o Rajasthan High Court, 
Jodhpu', Ri3ASTH.4N 

12. The Registrar, 
Central Administrative Tribunal, 
Hydorabd Boch 

_th Floor, New Insurance Building Complex, 
Tflk Road, 
HvD:AB!O 

I 3 	The Roajstrer. 

Control i\dmiriistrativo Tribunal, 
Ahmedohd Bnch 
Norang Pura, 

Near Sordor Ptl Colony, 
Usmanpuro.. AHMEBD, 

' 	r'- 	gistrr 
Central Administrative Tr,bunal 
Cttk BrflC4 

• 
CL ITK-73001 

Sj1 

With ruf'e:enoo tQ Principal enchts  circular NO..1.4/1/89_J/2719 
dt0 203-89, I am oricrdinq herewith a copy of the particulare of the 
orders passed by the Supreme Court of India in SLP/CA/C1'lP preferred 

;he s.os o the file of this Bench. 

Yours faithfully, 

puty Registrar(J). 

Copy to; 	 iipe   
PS to Honbie V.C.and flembers. 
Fj10 No13/89-'3II 
Court Offjcars. 

4 



CENTRAL L. i 	III$si 	TRXBUL• 
/ 	 8A3LMO BEH 

1. 	The 	A/TA/cJp No. of the Gase appealed: *.Nc.2/87(F) and 24/87(f) 
2. 	Name of Parties: 

Applicant (s)/Peti'tioer(s) : Anwar 
Respondent(s) 

Baeha 
',: 	.Y. 	•' 	

\ Di,ieions1 Manaer,SC Rly, Hubli 

3. 	Maturi of case in bri 
- & anr 

- Reversion to lower grade and 
. promoting a junior to higher 

psst—prevnstiona]. order of 
junior challenged. 	S  

4. 	Nane'of the Bench which 
pa ssed the impugned orders 

Bangalore Bench 
5. 	Whether the case was:.-. • 

(a) 	Allowed or dsal16wed Allowed with directions 
(b) . Date of Order 

: 
(c) 	Bench cothprlsing of  

11.12.87 

Hon.h.ch.Ramakrishnu Re M(J 
HOn.Sh.LHA.RegC P(A) 

6. 'SLP/Cjvjl Appeal Nc 
SLPPJO 11670..71/8e granted •n 

- . 17.7.899  CPIP Was 25197-98/88th 
7 	 name before the CA Nos 2952-53/89 

HOn'ble Supreme Court:- 
Applicant(s)/  Petitioner(s) A..farnandjs (R-3 in DA) 

Repondents  The Dvl.Mamager, SCR1y,Hubli tors 

Date of Interim Order 	. 17.7.89 

Nature of Order in brief 	: I 	(may contain the Status quo obtaining between the 
order 

if not too. long) 	 . 
parties 	on 17.7.89 is to 
continue until final disposal 
by the Supreme Court 
(Copy of SCs order enclosed) 

(e) 	Whether operation of the 	• 
order of the Tribunal 	•. 	 : 
stayed/restricted or'. 	

- 
Status quo to be maintained 

• modified.  as.  dired by the Supreme Court . 

CyrYy%M.% eAd 

/ 



VV 	 D N( 4172-73/88/ 	Sec • IV • A 

SUPREME 00TJRT OF INDIA 

	

p39?\\ 	NEW DEII 

FrOm 	
t Datedt1  19th Ju11y,1989 	SI 

The Asista t Registr 
Supreme court of India 
New Ie1hi 	 2. The I?ivisioneJ- 4anager, 

5outh Contral Railway 

4c' 	 e Registrar 	
Divisional Offie, Hubli, 

. 	
b 	

a t • Dharw ad. 

( 	.)r 	,, 	Central Administrative 	3. The Divisipnal Personnel 
Tribunal, 	 Manager, South Central 

' - 	at Bangalore, 	 Rti1ways, Hubli Division, 
Htlbli

CIVIL ISO.PiTIONS NOS.25197-98/88 	
DharwadDistrCt. 

(1:p1i.for stay) 
TiTs 	 V..J 

T 	tpATP 	r:.' 
i 	

T) (Vfl
...
. 

.L  

CIVIl A)JALS NOS .2962_61 1989 
A.J. Peinancxis 	 •, 

vs. 	 ADpellint. 

	

The Divisional 1anger & Ors. 	1• • .Resjoflde1Y'Cs. 

Sir, 
In continution of this RegstLy's letter of even 

niber dated 	
April,1989 	V 	, 	am directed 

to forward herewith for your information and necessary 

action acertjfied copy of the 	
Order 

of this Court dated the 17-7-13b9 9assed 	in the 

51lictiona 
abpvementiofled. 

V 	

Yours faithfully, 

SSISTANT REGISTRAR 

1 V 

J2H ,js 	7 

ns/13.12.88/iVA 



THE SUPREME COURT OF' INDIA 
CSVI AL/APPELLATE JURISDICTION 

1çe4j W—Weiffal !o gry thtO,urt'8 Or dated 
the 17th JUZy,1909 in PetItiofls *r &POC41el Leave to appeal 
(eftrij) iZs 1$7o.171 of 1988 fain the Judcmet and Order d;'td the 110 £ocw*e; 2987, of the High COUrt of Katake at Bgto in APollcations 9ogb 2 of 1987 with 24 of 1987) 

i.J.1ethens 
TLdmt amllea*jr 
South Cei*r  na"Wer  
Ho,et flivn.. lbapet 
B 01 i ary DLa.. 

.Vereae. 
The t4Viit*1 Maner 
South ctrg R&lwjW  
ttviejonel OfUce, Rutj 
Piett. GhaftW 

The Divietcog Pereonne3, flnager, 
South centrg Rai1we 
Htblj £tve, flubU 
£harwad Dtatt 

.. .Petitioner/ipp el.1 ct 

to he truc copy 

lAieiant RcH.rLr (Judi.) 
19SS. 

5epez Court of k 4 

3o lit arDae. */o8abajen 
Major 
licket 01jector 
South Ctr4 Rail 
GadfIg, Dharwed ett. 
Kan'* atsk* State 	 •• • }q)ondents 

Cc rcrp $ 	
Dtad th 17th Jutr 199 

M-4"BLE M§6 JUXCE PL,M. UTr 
W'BL M. JUTXCE T.K.1pr1 

Appellant: 
For the Petitioner! s Nr XR.?j 
ro r Rsdents 	

* Mr. POP.Singh na 	vocte, 

cntd.. .2/.. 



• 
' 	' 	•: I 	 0 

i 	•J 
I L  

e!s Apruc TZoNt *' 	thveéntLon.ed being called on 

.Xilot bsng before this urt on the 7th d of July, 3,8,. 

1 ,  UPON head.ng  cOUn4 for the zçoting parties horn 1IIS ZURT 

11 ORR t at png the headflg 	 by 

curt of the impneats w*entioned above statue quo as obtaining 

/ 	betwet 'the part es hertn on this the 17th dW of July, 1989k  

/ 	
i4th tegard to the SoXVIOD of the 	 ant bersi 

shall be n4ntatne4 

m ThIS U)URT DoIR  TURThR ORfR Th? THis 

f .mctually observed aAd carried into execution by Al uncemed. 

t1ThSS the Hon'bls Eibri Jngalaguppe seetharamiah Vnkatart1t, 

Chief Justice of Irdiat at the SUprfle Court. New Delbi this 

17thdofJ-diy,19S91 

0 

(RDZLOE) 
- 	 DPVW RLISA 

v 0 

I! 



:SUPREME COUIF 
.. 	 CIVIL L/APPELLATE JURISDIcTION 4 

It.

• Appellant 
Petitioner 

b 	*i1 	 - • 	 Respondent 

Engrossed by 
Examined by 
Compared with 
No. of folios 

SI1R 
AdvocaRJV 

w t. 
Advocate- on-Recordfor us 

*., to 
SHRI 

Advocate -on-Record for 

 



CENTRAL ADPIINISTRATPJE TRIBUNAL. 
BANGALORE BENCH 

File of 
Commercial com1exj 
Indiranagar, 
Bangalore550 038. 

Dated, the 22.AU198 
To 

The Registrar, 
Central Administrative Tribunal, 
Principal Bench, 
Faridkct Hous9, 
Copenicus Marg, 
NEW DELHI— 110001. 

The Registrar, 
Central Administrative Tribunal, 
Calcutta Bench, 
CG0 Complex, 234/4—AJc Bose Road, 
CRLCUTTA...700020 

3, 	The Registrar, 
Central Administrative Tribunal, 
Bombay Bench, 
CG0 Complex,(CBfJ), I Floor, 
Near Kankon Bhavan, 
NEW B0fBAy....400614 

4 

	

The Registrar, 
Central Administrative Tribunal, 
Allahabad Bench, 
23—A,Thorri Hill Road, 
ALLAHA BAD—i. 

The Registrar, 
Central Administrative Tribunal, 
Chandigarh Bench, 
SCO No.102103, Sector_34 A. 
CHA ND I CA RH 

The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, 
Rejgarh Road, - 
Off.Shillong Road, 
GLIWAHATI...781005 

The Registrar, 
Central Administrative Tribunal,, 
Patria Bench, 
88—A, Shri Krishna Nagar, 
PRINA-800001. 

TheRegistrar, 
Central Administrative Tribunal, 
Ernakulam Bench, 
Kandomkulathy lowers, 
5th Floor, IVI.G.Road, 
Eraakulam, C0CHIN682001. 



V) 

r 

Y 	he Fq.str 
Central 	 iribunal, 
Jablpu' Bench, 	- 
Caravs Cc;nj3ax, 
15 	Cjji Linos, 
Jabalpur 

- iC1 	ThFJ  R i5trar 9  
ntrifl. ,: diflt 1')t-i;.,'-  lrinal 

ladrns Snh 
5 t h F 11-iJ< aem th BujjT.dinn 
DPI Ccmpound cdleq Rtai, 

- 
-ii, The RegiStrar;  

Central Admlnistratije ;TrIbunai, 
Jodhpur .E3nch 
C/0, Rajasthan, High Court, 

Jodhpur, R[uOSTHAN 

12.. The Rëgistrar,  

* Central Administrative Tribunal1 
Hyderabad Bench 

6th Fioor, New Insurance Building.'Cornpiex, 
luck FOad?  
HYDE-RA[3g, 	

= 

I 3 	The Rogistjcr, 
Cetj'3j !1dmjnjstracjve Tribunal, 
Ahmadh;d Bflh1 
Ncr3flQ Pure 

ar Pptel Colony, Near S:rd  
Usmanpure. AHNIEDABAD. 

11, The 

Central Administrative irbuna1, 
CUttk .Bnrh 
Dolrnandj  

Sir s  

With refarenco to Principal Bench's circular No.14/1/89_JA/2719 
dt.20389, I am forwarding herewith a copy of the particulars of the orders passed by the Supreme Court of India in SLP/C/C1P pref'errd 

the cm$p.0;- the file of this Sench. 

Yours faithfully, 

- 	 Peputy Registrar(J). 

Copy to:- 
P0S, to Hoble J-C arcl uemhers. 
File Nct3/89*1II 

3. Court Dfficers 

N 

p 



S 	 CENrEAL AIYvIINIST&\flVE TRIBUNAL 
BA1LQ 	BE?DI 

1. 	The 	/TA/'ccp No. of the Case appealed: A.N..2/87CO.  and 24/87(F) 
2. 	Name of' Parties: 

APplicaflt(.$)/ipetjtj0ner(5) 	: Anwiz.Baöhs 
RSpondent(s) 

: r Divisional 	Riy, Hubli 
3. 	Nature of canr ase in brief 	 : 

. 

Reversient. later gr.de  and 
Oremoting • ,junisr ta hLghr 
po8t—pr.mst tonal erdar of 
junior challenged. 

4.• Nameof the Bench which 
passed the. impugnedorde5 	: Bangajer. Be'ncb 5. 	Whether the case was:- 	. S  

(a) 	Allowed or disallowed 	: All.d 'dthdirscti.ne 
(b) 	Date of.Order : 
(c) 	Bench comprising of 	 : 

11.12.87. 

Hon.Sh.th.Rakris 	Rae rq) 
Hon.Sh.UIA.Reg. R(A) 

6. 	SLP/Cjvjl Appeal N6i 
SLe 11670-71/88 granted.n 
17.7.89 	CP N.e 25197-98/88th 

76 	aies name before the CA Nee 2962-63/89 
Hon'ble Supreme Court: 

Applicant(s)/ 

. 

Petitioner(s) A.J.Fernandis (R-3 in oA). 

Respondents : The Duleftmagerg  SRly,Hubli bors 

Date of Interim Order 	: 17.7.89 

Nature of Otderin brief 
(may contain the order 

Status.que •btainin 	between the 
if not too. long) 

parties as in 17.7.89 i8 to 
continue until final disposal 
by the Supreme Court 
(Copy if SCøs .rder enclosed) 

(e) 	Whether operation of the 
order of the Tribunal 	•. 	 : 
stayed/restricted or Status 	t. be maintained 
modified. Court as dired by the Supreme 

s 	. 
. 5 

• 
.. 



L 	N7 ..__:1-. '- I.'F L)L)( 	 - 	K.%.- .&v. r 

IY7  
SUPREME ODUR1 OF INDII 

NEW X)EUiI 	- 

Av 
 From: 	

Datedt}1C 19th  July,1989 

The Asista t Registrar 
Supreme Court of India 
New Delhi 	 2. The Diylsiona]- i4anager, 

south Central PAA es;
,e Registrar 	

DivisionaL Of:CiBe, Hubli, 
Dist. Dharwad. 

CentràlAinistratiVe 	3. The Divicional.1ersOnflel 
Tribunal, 	 Menger, south Central 
at Bang ore. 	 Rtilways, Hubli Dlvi ci on, 

CIVIL ISC.PEITI0NS 1105.25197-96/83 
Hiabli s  Dharwad District. 

(jppini.for stay) - 
IN TI-tE WI1R 0.i1: 
CIVIL APP'1740S.2962-63j1939 
A.J. Pernanais 

	

	 •...Ietitioner1 

Vs. 
The Di.vsonaJ 1ncr : Ors. 	•....iesj°ncefls. 

Sir, 
In continutiofl of this Registry's letter of even 

number dated 	Apr-ilq1989 , I am directed 

to forward herewith for your information and necessary 

action acertified copy of the 	
der 

of this Court dated the 17-7-1369 jassed 	in the 
C licCtions bovemenioed. 

YOUrS faithfully, 

H 
iSSISTNT R3ISTRAR 

\ 

/ ns/13.12.88/iVA 



iU539 
'. AN THE SUPREME COURT OF INDIA 

CIVI L/APPELLATE JURISDICTION 

B tOr st bEi 
jJ1iiE !AER cj. 

IVXL . 	 Ls tS 962.53 of 
(lcreala by £pee131 ?os gre4by thiitt'. Or.1r dated the 17th July, 1909, in PetLtjofl 	r zect4 Le*v. to 	0g (civil) NO B6 116?o1671 of 1988, f =m the Judct and Oxdex d - ted the 11th DOcmber, 1987, of the 1Ii* Ourt of Kitak t BUngalore in tp,1icatione 	2 of 1987 4th 24 of 1987) 
iJ. Ve gn andi 
1'i cket ca I. OCtD r 
South Centrg Railwar  
HoEpet Divn,, Ho.t 

1.zy Distt. 

..Verie. 

The Divisional Manajog 
South C(trat RailwiW  
Divisional Offios, nubai 
Matte Dhervad 

The Divisional Peraonre3. Mpnagr, 
South Central Rei1wps 
Hubli ttvn, Rubli 
harwad tistt. 

.. ePettttoner/tpp el I tflt 

41 to he true co' 

11 e~K- 
4ieiseant ReH.Lr (Jzd1.) 

I 5ep'ee Court of I 

?,flwarfla8h, EVoBthaJan 
Major 
Licket Collsctcr 
South C:ntra1. Rallwar  
Gc3g, I)harwa2 £48tt. 
Kexnataka State 

CC 
Dte1 the 17th July 193 

V JU?fl 
W!'BL Tk. JUSTIcE 

Appellant: 
For the Petitioner / $ m ro X 

For Peep; fldents 	$ Pr P.P.lthgh ex4 r4rgs Suria Guri# Advocateq. 

Con td,. • 2/.. 



- 

?I$ Wt'l.!C InGNS FOR 3?Xr *iVe ontione6 being e.U.4 on 

for hs€ing bfore this Court on the 17th d* of 

UPON headng Counc 	r the jppe.tthq partlss hefl SUS COUr& 

VOTH OR ti at pending the headng and fthat digowA by this 

Qurt of the ,-,oel a mentioned Lbove status quo as obtaining 

betwe the partieø herin on this the 17th 4W of Jialy. 

with regs 	the ervics of the fetit:onsi9 e1] ant herein 

shall be .stnteinedi 

ND IWIS CXURT TX)Th TUR1ThR CRIER i! ? 'flUS OI*R as 
pmctu&1y obsrved and caied Into execution by all ncamed. 

Id tg$s theffon'blS hj Enge]uppe 8eethatnt Vgnkatrtdt, 

tiei Juetic. of Indiat  at the Supras Oourtv. New Delhi this 

the 17th 6* of July, 1989. 

9cte - 
(SWDA LOWE) 

DPt1YGZSDRA* 

CAL 

I.). 

\'d 	$ 
tj 



C h 

: PREME COUR1F 
CIVILJL/APPELLATE JURISDICTION gj 

*t. IiM 

I 	*i iLa1 $pbse, b 1s. 	—.. . 

Appellant 
Petitioner 

Respondent 

Engrossed by 
Examined by $*f. 
Compared with 
No. of folios 

SHRI 
AdvocafrRTY#j 

SHRI 	
ua 	. 

Advocate-on-Record for 

SHRI 
Advocate-on-Record for 

1 -7 



CENTRAL 
BAM3Qj BEIai 

1 • The Q/TA/cCp No • of the Case appea1d: a.PJ..2/97(F) and 24/87(F) 
 Name of Parties: & 

(a) iti   on Anwsr.Baoha 
(b) 	Rspondent( s) 

 r Divielensi N.naer,SC R3y, 'Hubli 
 

• 

Nature of case in brief 
Reversion to i. 	grade and 
prsm.ting • junier te higher 
pset—prwn.t Lanai order at 
uni.r challangad. 

 Name of the Bench which 
passed the impugned orders 

: Bangalore Bench 
S. Whether the case was:— 

: 

Allowed or disallowed 	: Allawed with directiena 
• Date of Order 

 
Bench comprising of  H.Sh.CtRsmakrjsP 	Rae Mo) 

Hen.Sh.LIIA.Reg. 	(A) 

 SLP/Cjvjl Appeal No1 
SLPN. 11570..71/8e granted en 
17.7.899  CMP Nsa 25197-98/88iñ 

 Pijes name before the CA NiB 2962-53/89 
Hon'bje Supreme Court:— 

Applicarit(s)/ 
Petitioner(s) A..Firnandja (R-3 in 0*) 

Respondents 	
: The Dvl.Mamag.r, SCRIy,Hubli '&ars 

Date 'of Interim Order 17.7.89 

Nature of O.tder in brief 	: 
(may contain the order 

Status quo ibtaining betaen the 

if not too. long) 
parties as an 17.7.89 is to 
centinus until final disposal 
by the Supreme Ceurt 	, 
(Copy •fSC8s order encl.a.d) 

Whether operation of the 
order of the Tribunal  
stayed/restrjcd or States quo  to bi maintained 
modified, as dired 'by the Supreme C.urt 

p 

c__ & 



0 	 - 	 --. 

CENm1L "DMINISmflv TBIBUtL 
BAI3cj 	BE1tH 

N 	1. 	The O/TA/CCp ?o. of the Case appealed: *.N..2/87(F) and 24/87(r) 
2. 	Name of Parties: 

(a) 	
: AnwerBaeha 

(b) 	spondent(s) 
: Divialenal n.raTer,sc Ply, Hu.bli 

anr 
 

3. 	Natur 	of case in brief 	 : usrsn to lowey grade and 
- pr.neting a juni.r t. higher 

pset—pr.meiisnal irder at 
unicr chaU.ng.d. 

4 	Name of the Bench which - 

: 	passed the impugned orders : Bangalore Bench 
5. 	Whether the case was:. 	. 

(a)• 	All owed or disallowed 	: Allowed with directisna 
Date of Order 

 
Bench comprising of 	 : • ii.Sh.Ch.Remakrjsp 	Rac M) 

Mon.Sh.UIA.Reg. t(A) 

SLP/Clvjl Appeal No1 
: SLPNe 11670-71/88 granted an 

17.7.899  CMP N.e 25197-98/88ih 
Iaies name before the Was 2952-53/89 
Hon'ble Supreme Court:— 

Applicant(s)/ 
: Petitioner(s) *,:J.rernandjs (R-3 in 0*) 

Repondents 
: ms Dvl.Mamag.r, SCRIy,Hubli tars 

Date of Interim Order 17.7.89 
Nature of Order in brief 	: 
(may contain the order 

Status qua •btaining bstmen the 

if not too. long) parties as an 17.7.89 is. tc 
continue until final dispasal 
by the Supreme Caurt 

. (Cepy of-SC8s .rder enclosed) 

(e) 	Whether operation of the 
order of the Tribunal 
stayed/restricted or Status 	t. be maintained 
modified. as dired by the Supreme Court . • 

C.evrYl&#%% 

OJoau 



1NSUREE 	_**_i $b. 1 Oo/. 
-__1- ._*_  

Dated so be=199 

ITS 

AA No4/Bi7. &4/81 

To 

The Assistant Reistrer 
5pee Court of 1dis, 
NOW oihi. 

Subt Send tng of records CLvil Appeal 
No.296263/89 (0.A.2/87 and 24/8? of 
CAT 8eneiore) 

A.3.rernandis 	Vs. 	The DIvisional Neneger 
South Central Railway & 
Others. 

SIr, 

I amdirectad to refer to your letter 
0.tJo.417273/38/Sec.IV if dated 27.11,1992 on the, 
shove subject ónd to eey that the cese records 
3.A.2/87 and 24/87 contained on the case files are 
enclosed alonguith In index sheet for further 
action at your end*  f4/Q fr . 	 4 'a.4 

4TL2. k 	c4k1 e&de), ct -z c1 	 I-- 
The recei t of the above records may please be 

acknowledged and the records may be returned to 
this Registry, when no longer required. 

Yours Faithfully, 

tool.: Indas Sheet 
O.A.2/87 and 24/07 

records. 

VIIRAMAMURTHY) 
DEPUTY REC I5TRAR(3). 
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22. Plaint filed before Supreme Court 84 to 100 
23. Notice at lodg.ent of petition by Supreme 

Court 101 to 102 
24. Notice of lodgeent issued by C..T. 103 to 104 
25. Letter from the file of O.A.2187 dt.132.91 

addressed to Supreme Court Registry regarding 
certificate for having served copies of 
lodgment of petition of appeal 105 

26. Pcknovledgement 106 
27. Original order of C..1. dated 11.12.87 108 to 146- 

Urt 
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 Orijne1 *pplicat ion ? to 14 
 Annazuree to Original Pppi icetion 15 to 11! 
 Vikeleth 16 

8. Reply of Reepondent 3 with ennexures 19 to 28 
 Reply of Raspondante '1 & 2 29 to 32 
 Original Order of C.J.I. 33 to, 

4 

9 'copy of Order an 44 to 4$ 
iO. L$4l for *xtonei.on of time with 

eftidavit 46 to 48 
11. Orders on 1.A.i111 49 to 50 
12 Copy of letter of Supreme Court 

d*ted 17.14,89 with order dt. t.1.89 51 to 52 
 Particulars of the erdera paos 4 by the 

Supreme Court of India with spare copy 
intimation to other Oonehee at C.P.'T. 53 to 5? 

 Cettjfi,d copy of the order of Supreme 
Court dated 17.7.89 *long with s 
forwardIng l.ttr date 19.1:.89 SB to 61 

15, IntImation to other Bahe 	of C.t4.T, 
teerding particulars of orders passed 
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dated 19.7.09 with spare copy 62 to 70 



CTI')N I 1- " 

From: 

The Assitant Regisrr, 
Supreme Court of India. 

41 72-73/88/I V-A 
3UPR 	CO URT • 	iI A 

DELHI. 

DATED: 
24-98 

ina1, 
Ench at BANGALOR 	 ç. 

2962 296ofi3.8L 	
L 

(ApF1n. No 2 of 1987 C/W A1n, No 24 of 1987) 	
• 

RI*L 	 'F1 c(P 
A, J. Feraaridis 	

c -W  

.Versus- 

The Divisional Manager & Ors. 	
•Respondent 

In pursuance of Order XIII, Rule 6, S• C.11.1966, I am 

directed by their Lordships of the Suprerile Court to transmit 

herewiti a certified copy of the 	e/SigLLed Order dated 

the 	 the appealabove..ie-itiofled. 

Th: certifie copy of the decree made in the said ppea1$ 

i1l be sent later on. 

.lease acknowlde receipt. 

Yours fi; b. .11y 

ASI3TAT 1EISTRAR 

tru 



I 



I. 

-All cornmunlcatJons should be 
addressed to the Registrar. 
Supreme Court, by designation. 
NOT by name 
Telegraphic address 

SUPREMECO 

- 	lIj,L 

- 	• 

J H 
•.t-. 	

I 	•j 0l 

-. 	D. No. 4172_73/88/IVA. 

SUPREME COURT 
INDIA 

Dated New Delhi, the 	 ............................ 19 

FROM 

The Assistant Registrar, 
Supreme Cort of India. 

TO 

Tht- Registrarp 
-Central Adinn.Tribunal, 

Bench at Baalore. 
/) 

INTERLOCUTORY A? PLI CAT ION NOS • 5-6 
(Applications for restoration of the appeals) 

N 	 (JLKQ \ 

CIVIL APPEAL NOS, 296 263 OF t9_/4'c %, j 

A4.Fernandjs 	 •.Pe t o cr/ 
Appellant. 

-Versus- 

The 14visional Manager & Ors. 	 .espondents. 

Sir, 	 //, 	 •j //(L 7 ( 
i• . 	//. 	 ) 

I am directed to forward herewith for your information 

ad necessary a ction a certified copy of the Order dated 

20.4.1998 in the matteIaboVementiOned. 

Please acknowledge receipt. 
Yours faithfully 

ASSI STNT REGISTRAR 

Ti-i AP?LIC:Io 	above..rrlenUoned beirlE called on 



Sup. C. 52 

IN THE SUPREME COURT OF INDIA 
0-1 
	

£IVIL APPELLATE JURISDICTION 

rRLOCUTORY APLICATIQN NOS5"6 
(Applications for restoration of the ppeals.) 

No. 
IN  T HE MATTiB OF:  

of 

07958 
LIVIL APP L'O.2962-63 OF L _/9' 
(Appeals from the Judtnent and Order dated 11th December, 
1987 of the Central hdlninistratiVe Tribunal Beth at 
angalore in ApplicatiOn No.2 of 1987 with Application 

1o.24 of 1987.) 

A .J.Fernandis, 
Ticket Collec'or, 
south Central Railway 
Hospet Division, Hospet, 
Bellary District. 

-Versus- 

The Divisional Manager, 
South Central Railway, 
Divisional Office, Hubli, 
Liistt. i)harwad. 

The Divisional Personnel 
I4anager, uth Central Railway, 
Hubli Division, Hubli, 
DharwaCl L)istriCt. 

Anwir Basha, s/o Babajari, 
Najor, Ticket Collector, 
south Central Railway, Gadag, 
Dharwad Djstt, Karnataka state. 

. 	/ 
Appellant. 

C*tiiwl IS I* %rW• 'Y 

	

CL \ 	
cçLA 

9-,pi - l -  (Jai 

JD4 9T* Coupt India 

.Responderits. 

20rr1 APRlL 199E 

liON' EL.L t1. JUSTICE S.C.AGRAWAL 
hON'BLE ITA. JUSTICE S. SAGUIJ A1-UAD 
liON'BLL 	JUSTICE A.F.EISRA 

For the 	 Appellant: Tr.K.R.Nagaraj, AdVoCate. 

For Respondent Nos.1 & 2: Mr.P.P.Ma].hotra,Senlor 
.A.ac1ri 91dvocate 

him.) 

Aa.vocate 
with 

For ktesponderit No • 3: lIz'.? .ahale ,icvocate. 

TI-i APFLIC.11O 	above-mentioned bein callei on 

. .2/. 



-2- 

for hearing before this Court on the 20th day of April, 

1998. UPON perusing the papers and hearing counsel for 

the parties herein THIS COURT while' allowing the appllcati 

DOTH ORDER that the Order of this Ho&ble Court dated 

10th February,1998 dismissing the appeals on default 

be and is hereby recalled and Civil Appeal Nos.2962-63 

of 1989 be and are hereby restored to its Original 

umber8; 

AND T HI S COURT DC7111 FURTHER ORDER THAT THI S 

ORL)1R be punctually observed and carried into execution 

by a. U concerned. 

WITNESS the lion' ble Shri Madazi Mohan Purichhi, 

Chief Justice of Idta, at the Supremeourt. New Delhi 

dated this the 20th day of April, 1998 

(V.K . SABHARWAL) 
DEPUTY REGISTRAR 



SU!REME COURT 
CRIMNALCIVIL APPELLATE LURISDICTION 

XXU 

al
l  

I" iip ,, cat on 	Or 	 01 GEO L ' 

No. 	 of 199 

ï VTL 	i-cJL I 	.2263I__ 

;P!I lant 

Versus 

/1, 	

1

Respondent 

c iv1SiGr1 rs 

thfl thc 20.t: 	prfl i9 



A THE l.PE1E C PT 	IN1)IA 
crvrL APPELLATE iUPTSICIN 

crvTL APPEAL NO. 22-') OF 

/ 
4 

'\ 0 

r iitd t. s • 

Assistanq Ri4arer (Jsdi. 
111 

9tjrr*6 

 

cotsot of t.da 

2?8&4 
Ae11.nt 

Versus 

Dvscr1 M3nager ' Jrs.. 	 e:oondents. 

OR 0 ER 

Cc J nsel 	fr the 	cc 1 'ant 	: - t 	nreert. 

E3r1er 	3150 w i -:en the C3EC W.3 	1sted cn €..1.98 ocunsel 
are 

for rhe 3:ce! ! 	t is ih;p 	 ta L • 	ed in 

(S.SAGHIR AHhAD) 

(G.B.PATTANAIK) 



o  



D,No. 4172.s4173/88/Sec.IVA 
SUPREME COURT 

INDIA 
NEW DELHI 

(pt' 

3,0 	 _L0o 1 

,.. 	-The Registrar, 	 kJ ti 	i1i 	- .1 L_- Central Administrative Trilunal,
Bangalore 

 
Bench,

Bangalore 
	

è*• 
. Ct 1Ci 
CIVIL APPEAL NOS. 962-293 OF .989 '-' 	ii (Applic ation No s. 2 and 24 of 187 1) 

_TO— A. J. Fernand.j s 	 • ., Appe Uai1t 

-Verais- 

Divisional Manager and Ors 	 LResponde ts 

Sir 	 sciçiAf-  , 	
c-k 

In continuation of this Registr's letter of even number 

dated the 3 	January, 2001, I am directed to transmitT herewith 

the Original Record relating to the matters, forwarded to this 

Court under your letter file No 2/87 and 24/87 dated the 

C All communications should be 
da.ssed to the Registrar, 

Supreme Court by designation, 
NOT by name 
Telegraphic address :- 

"S UP R E M EGO 

From:The Assistant Registrar 
&lpreme Court of India, 

L5)— 	 NewDelhj. 

To: 

8th January, 1993 as per the list attached herewith. 

Please acknowledge receipt. 

Yours faithfully, 

/ 
	

ASSISTANT REGI STRAR 

fr
€ALb' 

/ 


